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HIGH COURT FORM NO.(J) 2 
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 
IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2 ,  

TINSUKIA 
 

District         : Tinsukia 

 
Present  :  Sri B. Sutradhar(AJS), 
   Addl. District Judge-2, 
   Tinsukia. 

 

Title Suit (M) Case No. 50 of 2020 

  On Wednesday, the 3rd  day of November, 2021 

 
1. Shri Utpal  Seal, 

                 S/o. Shri  Amrit  Seal,    

     R/o. Mission  Para,                             

P.O, P.S & Dist.  Tinsukia(Assam).  

                                ...................Petitioner  No. 1.   
  

2.  Smt. Moon  Sil, 

      W/o. Shri Utpal  Seal, 

      D/o.  Shri  Ananda  Sil, 

      R/o. Dibruwal  Changmai  Gaon,  

      P.O &  P.S. Lahoal, 

      Dist. Dibrugarh,  Assam.  

                 ..................Petitioner No. 2                 

 

This suit coming  on for final hearing on 01.11.2021 in  the  

presence of :     

 
For the Petitioner no. 1   :  Sri  R.R  Borkotoky, Advocate. 
For the Petitioner no. 2   :  Sri  P.K  Rajkhowa, Advocate. 
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            And  having  stood  for  consideration  to  this  day  the  
Court delivered the following Judgment. 

 

 
 J  U  D  G  M  E  N  T 

 
1.         This  suit  is  filed  by petitioner  no. 1,  namely, Shri 

Utpal  Seal  and Petitioner  no. 2,  Smt. Moon  Sil  jointly U/s. 

13-B  of the Hindu Marriage Act, 1955  for grant of  decree of 

divorce by dissolving the  marriage of  the    Petitioner  No. 1  

with   the   Petitioner No. 2 solemnized between them on 

29.09.2012.   

 
2.         The  brief case  of  the  petitioners  is  that      

petitioners entered  into an  arranged marriage  with  each  

other  arranged by the petitioners and  their  family  members  

at  Dibruwal  Changmai  Gaon,  Lahowal, Dibrugarh  on  

29.09.2012  and started  their conjugal life  at the parental 

house of  the  petitioner  no. 1. Gradually  after  the  marriage 

the  joint petitioners  realized  that  there  were  several 

temperamental  differences  between them and this led  to  

serious  disputes and there arose frequent  quarrels between  

them. The disputes increased  between  them which had 

strained their  relationship and  widened  the  emotional  gulf 

between  them to  such  an  extent  that  they  have  been  

staying  separately  from  each  other in  the  same  house in  

different  rooms without  entering into physical  relationship  

and  without  performing  any  matrimonial duties  towards  

each others  since  April,  2018. They  realized  that the   
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matrimonial  life could  not be  continued   together. That  the 

marriage became  a burden upon  them and to  stay in each  

other’s  company. No  love and  affection left in  their 

relationship and  that  they  cannot  stay together lifelong for  

the  differences  between  them  and  their families. The  

relationship  between  them irretrievably broken down   and 

they  could  not  reconcile  their  differences  and there is  no  

chance  of  reconciliation between  the parties,  as  such  they  

have  jointly decided to  divorce  each  others  on  mutual  

consent. 

     
3.         The joint petitioners  have  mutually  agreed  and  

decided  to  fix  Rs. 2,20,000/- as  the  permanent  alimony 

which  shall be  paid  by  the   petitioner  no. 1   to the 

petitioner  no. 2. It is  stated that he  Petitioner no. 1  had  

already paid  Rs. 50,000/- on 21.07.2020 and  the  balance  

amount  of  Rs. 1,70,000/- shall  be  paid  to  Petitioner no. 2  

on  the date  of  passing  the decree of  divorce.  The  

Petitioner  no. 1 had  handed  over some of  the  Streedhan  

and  the  Tata Tiago car  bearing  regn. No. AS-23-W-0765 to  

the Petitioner  no. 2 and  necessary  document and receipt  of  

the  said  articles shall  be  executed  between  the parties. 

That the  joint  Petitioner no. 2 shall  take  possession  of  the  

rest of  the  streedhan  articles immediately  after passing of  

the  decree. The  Joint  Petitioner  no. 1 had  handed  over  

the  Honda  Deo  Scooty bearing  no. AS-23-R-7154  to  the  

Joint Petitioner  no. 2 and she shall  take all initiative for 

transferring of  scooty in  her  name within one  week  of   
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filing  the instant  petition. Neither of  the  petitioners shall  

file  any  case  against  each other for  making  any claim of 

property, maintenance  or  whatsoever  in future.  Neither of  

the petitioners  shall interfere and  disturb  in their lives in  

future.  

  
4.           The  Petitioner  no. 1 & 2 have  exhibited  the  following  

documents in  support  of  their  case : 

(i)     Document  1,  Marriage   Photograph  of the  Joint  

Petitioners showing  them  as  the  bridegroom  and  

bride. 

(ii)  Document  2, Inventory/Document  executed  by  

the  Joint  Petitioner no. 1  dtd. 20.07.2020 declaring  

handing  over  of  Streedhan  articles  by  him  to  the 

Joint  Petitioner  no. 2, 

(iii)  Document  3, Inventory/Document  executed  by  

the  Joint  Petitioner no. 2  dtd. 20.07.2020 declaring  

taking  possession  of    Streedhan  articles  by  her  

from the Joint  Petitioner  no. 1, 

(iv)  Document  4,  Money  Receipt dtd. 21.07.2020  

issued  by  Joint  Petitioner  no. 2 acknowledging  to  

have received  Rs. 50,000/- from Joint Petitioner  no. 1  

as  part payment  of  permanent  alimony. 

 
5.         The  petitioners have mutually  agreed  and  decided  

that  there  is  no  point  for the continuance of  their marital 

relationship and  have  further  agreed upon  the  dissolution 

of  their  marital  tie  with  mutual  consent. 
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6.          As such, the petitioners have prayed for dissolution  of  

marriage and a decree of divorce  on Mutual  consent   as  per  

the  provisions  of  section 13 B of the Hindu Marriage  Act,  

1955. 

 

7.          Upon considering the material on record following issues 

are framed as mentioned here-in-under :  

 

i.  Whether  the Joint  Petitioners  have  been  staying  
separately  from  each  other  since  April,  2018? 
 

ii. Whether   the  petitioners are   entitled  to  get  
decree of  divorce  on  mutual consent  as  prayed  
for? 
 

iii. What relief or reliefs, the parties  are  entitled to 
under the Law and fact?   

  

8.          I have  heard the Ld. Counsels for  the  petitioners and 

gone through the material evidence on record to decide the 

suit.    

 
Discussion,  Decision &  Reasons  thereof: 

 

9.          The   Petitioner  no. 1,  Sri Utpal Seal  and  Petitioner  

no. 2,  Smt. Moon  Sil  submitted   their  evidence  on  affidavit 

jointly  and  it is evident that  they have testified in a similar 

and identical manner as that of the contents of   their  joint 

petition, which is narrated  above, as such, the evidence on 

affidavit is not repeated here for sake of brevity.  

 
10.          The  Petitioner  no. 1 & 2  have  exhibited  the  Ext. 1. 
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            Ext.  1,  Marriage Photograph of  their  marriage  

showing  them  as  the  bridegroom  and  bide.   

 

         

O   R  D  E  R 

 
11.          Today, after going through the evidence adduced by the 

petitioners  jointly, I find that the petitioners have proved their 

case. I am satisfied that the marriage between the Petitioner  

No. 1 and the Petitioner no. 2 have irretrievably broken down 

and there is no possibility of reconciliation between them. There 

is nothing to discard the evidence on  affidavit of the petitioners 

and  as such the issues are decided in affirmative.  Therefore, 

the petitioners deserve to be given a decree, as prayed for.  In  

view  of  the  above, the prayer for divorce is granted. 

Accordingly, the marriage solemnized between the Petitioner no. 

1, Shri  Uptal Seal  and  Petitioner  no. 2, Smt.   Moon  Sil on 

29/09/2012 stands dissolved U/s. 13-B of the Hindu Marriage  

Act 1955.  

 
12.           Prepare a decree accordingly.  

 
13.           The suit is disposed of, on  mutual consent without cost.  

 
14.           Given under my hand and seal of this Court on this the 

3rd   day of   November, 2021.   
 

Dictated and corrected by me. 

 

 (B. Sutradhar )                            (B. Sutradhar )   
 Addl. District Judge-2(FTC),                      Addl. District Judge-2(FTC),              

Tinsukia.                                              Tinsukia      


